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O R D E R 

 

PER N.K. CHOUDHRY, JUDICIAL MEMBER 

  

 This appeal has been preferred by the assessee against the 

order dated 15/10/2019 impugned herein passed by the 

ld.CIT(A)-2, Guntur u/sec. 250(6) of the Income Tax Act, 1961 

(hereinafter referred to as "Act") for the A.Y. 2013-14. 

 

2. Facts in detail of the case are already summarised in the 

orders passed by the authorities below, hence, for the cost of 
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repetition which are not reproduced herein.  In this case, the 

Assessee’s return of income for the A.Y. 2013-14 filed 

electronically, came under scrutiny.  Statutory notices have been 

issued by the AO, however, the Assessee failed to respond any of 

the notices and therefore the AO made the addition of 

Rs.17,57,252/- on the basis of Form No.26AS against which the 

Assessee preferred the first appeal before the ld. CIT(A). 

 

3. Heard the parties and perused the material available on 

record. From the impugned order, it reflects that though notices of 

hearing u/sec. 250A were issued on various occasions, however, 

the Assessee failed to comply with the same and neither attended 

the appellate proceedings nor filed any written submissions and 

therefore, on the basis of mismatch of Form No.26AS the ld. 

CIT(A) dismissed the appeal of the Assessee.   
 

 We realise that in this case, proper clarifications from the 

Assessee and verification by the AO is very much necessary and 

crucial for proper and real adjudication of the case, hence, 

considering the peculiar facts and circumstances of the case, we 

are inclined to set aside the order under challenge and therefore 

this case is remanded to the file of the AO to pass the assessment 

order afresh in accordance with law, suffice to say while affording 

proper and reasonable opportunity of being heard to the Assessee. 

 

4. The Assessee is directed to appear before the AO as and 

when would be required and in any case further default, the 

Assessee shall not be entitled for any leniency and the AO shall be 

at liberty to decide the case of the Assessee as per law. 



                                                              3                                                ITA No. 628/VIZ/2018 
                                                                                                                                   (Chennu Bhaskara Rao) 
 

5. In the result, appeal filed by the Assessee is allowed for 

statistical purposes. 

 

Order Pronounced in open Court on this 16th day of Feb., 2021. 

 

   sd/-        sd/-  
   (D.S. SUNDER SINGH)     (N.K. CHOUDHRY)  

 Accountant Member      Judicial Member     

                         

                                                

Dated: 16th February, 2021. 

vr/- 
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